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The applicant, Prithvi Lal :·.Ae~na, hc:s filed this 

application ujs 19 of the Administrative Tribunals Act, 

1985, praying that the order of suspension dated 27.7.93 

be quashed. 

2. ·/le have heard the learned counsel for the e:pplicani 

It is stated on behalf of the applicant that the reasons 

for placing the applicant under suspension were not com.nu-

nicated to the applicant .and the order of suspension has 

not been passed in conformity with the guidelines is sued 

by the Goverrrnent of India and the Railway Board. The 

applicant has already preferred an ap~eal against the 

impugned order to the Divisional Railway Manager, .:estern 

Railway, Kota, vide Annexure f.l.-2 dated 7.8.1993 but the samE 

has not been disposed of till date. The pre·sent JA is, 

the ref ore, premature, The respondents are directed to 

dispose of the appeal at Annexure A-2 through a speaking 

C{K..~N order within a ~eriod of two months frcm the date of 
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receipt of a copy of this order. The applicant shall be 

at liberty to file a fr·esh application aft~ r exhausting 

the departmental remedies available to rHm under the rules 

;Jovernin:; his service, if so advised. 

3. This OA is disposed of cccordingly at the admission 

stage. 
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